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Indirana5ar, 

Applicaj 	No 188/86(T) 	Banga br e-56OcJ3g  
(...' .1 • No 8012/79 ) 	 Dated the October 186 

1 Shri B.'T.Srinivsajah, 	TGCT 
IflVCjj Inscctor(Court) 
Office of the Tost iatcr General, 
Ban lore—] 
Sri. 	.Scethararn, Ifls:ector of Post 
Cffjces (Flannino) Office of the 
ot Uatcr Gene ra l, Bana1ore_1 

Sri 11.c3hunathan, Inspector of rost 
Cffice(cI(1int) Cffc of thc 5r 

of Fost Ufficc , 
Banalcye cst Dl':EjOfl 

.Nulkarni, In € ctor of Fort 
CfliccE (Cell) Cificcof the Fost 	ster Genera!, 8an lore—I 

5 . ra::, Inspector of T ot 0ffices 
(Fi1ate1y), Office of the Post lstcr Gcner, 
3 Jore—1 

.Narayanasastr, Inspector of Iot 
Cjc e EFnnins), Cfflce of the fo5t iaster 
Ccnera, Bn:alore1. 	

•. 

7ersus 

1. 

 

The Union of ihdja re-presented by its Sc-cretar', Comnunjcatjo5 Departnnt, DirE ctor General 
of fostal and Tcicraphs Department, 
Ne•/ Dell- i_i 

2 	The Chairman 
D 3. hi—I. 	

r Fosts and Te1erahs Board, Nev  

3 	Th Poet '-:stcr General in 
iload, 3an alore-1 	

... Rc-s oncients 
Subject: SENSINS CCIE CF CF:DEP FSSSD BY THE BENCH IN A: FLICATIc: NO 	6(T) 

Flea 	find encic€.d herewith the copy of the 	der/ii 

r_~-
er rassed by this Tribunaj in the above said Aplicatjon on 30.9.1986. 

71. (N. 	 uF 
SECT I CN CFFICEF. 

JTJDICI1L 	) End: 	above 



Copy to:.- 

Sri S .Fanganatha Jois, 	Advocate for No 150/36, National Hi;h 	App1icant School Road t  i5\eswarapurarn,  
Bangalore_4. 

Shri M. Vasudei.a Rao, 	Advocate fo 
Senior Central Govt. Standing 	

r 
 

Counsel, High Court of 
- 	Building, Bangalore-1.  
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Date 
	 Office Notes: 	

:1 	

'Orders of Tribun& 

a 

rra 

/ 

I- 

It is brought to our n9tice, 
during the course of arguments, by 
Shri M. VasudevaRaO, coursel for the 
respondents, that the grievance of 
the applicant in respect: of the 
impugned order, viz., Ex.A to the 
application, which was initily 
filed as a writ petition in the High 
Court of Karnataka, has already been 
remedied by the respondents. In 
view of, this, Ahe application does 
not survive for consideration and 
is therefore! treated as closed. 

2 
(L.H.iI (CU. RAMAKRISHNA R/O) 

MEMBER (AM) 	MEMBER (JM) 
30.9.86. 	30.9.1986. 
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